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1508 hrs.
SUGARCANE PRICE (FIXATION)
BILL*

SHRI P. RAJAGOPAL NAIDU
(Chittoor): I beg to move for leave to
introduce a Bill to fix the price of
sugarcane,

MR. CHAIRMAN: The question is:
“That leave be granted to intro-

duce a Bill to fix the price of
sugarcane.”

The motion wgg adopted.

SHRI P. RAJGOPAL NAIDU: 1
mtroduce the Bill

15.8] hrs.

CONSTITUTION (AMENDMENT)
BILL*

(Omission of article 310, etc.)

SHRI BHAGAT RAM (Phillaur):
1 beg tp move for leave to introduce a
Bill further to amend the Constitution
of India.

MR, CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion waes adopted.

SHRI BHAGAT RAM- I introduce
the Bill

15.10 hrs.

UNEMPLOYMENT ALLOWANCE
BILL

BY SHRT LAEKEKAPPA—Contd.

MR CHAIRMAN: We now take up
further consideration of the following
metion moved by Shri K. Lakkappa
on the 10th March, 1978, namely: —

“That the Bil] to provide for com-
pulsory payment of allowance to all

Allowance Bill 268

unemployed persons in the coun-
try be taken into consideration.”
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15.22 hre.
CONSTITUTION

(AMENDMENT)

(Amendment of Articles 330 and 332)
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The motion was adopted.
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CONSTITUTION
BILL

(Amendment of Seventh Schedule)
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